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3. The Accountant General in
Karnataka State at Bangalore-l.
«. Respondents.

(By Sri M.S.Padmarajaiah, Central Govt.
Senior Stand ire Connsel).

T™is application coming on for hearine to-day

Vice=Chairman made the following:

In this transferred application from the High
Court of Karnataka, the applicant has sought for a
direction to ther espondents to permit him to
voluntarily retire from Union Government service
with effect from 30-11-1979. The applicant has

sought



S

sought this and other incidental reliefs on a

large number of crounds:

2. This case was heard at length on 9-9-19286.
At the further hearing of the case to-day, Sri M.S,
Padmarajaiah, learned Central Government Senior
Standing Counsel appearing for the respondents has
placed before us an authenticated copy of office
Merorandum No.28/10/84-Pension Unit dzted 20-8-1994

issved by Goverment of India which inter 2lia pro-

<

ides for counting the entire service rendered hy
the applicant in the office of the Accountant General
to claim termingl henefits from the present employer

und

namely The Rerional Frovident Fund Commissioner
{Karnataka) ,Rancalore. Sri S.Vasantha Kumar, 1earned
counsel for the applicant on perusing the memorandum
dated 29-8-1984, produced by Sri Padmarajaiah, which
undoubtedly confers greater benefits than the appli-
cant himself had sought.in this application , prays
for permission to withdraw this application. We

erant this request of Sri Vasantha Kumar and ﬁigﬁiss
this spplication as withdrawn by the applicant. But,

in the circumstances of the case, we direct the parties

to bear their own costs. i
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